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MouLANA M. FARUQI: There are certain
terms regarding the purpose of visit on the
basis of which passports are issued to these
persons. May I know whether there is an
international law under which Government

can take action against them if they
contravene those terms?]
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t(DR K. N. KATJU: The pa'soorts are
given by the Government of the country they
come from. For coming here a visa is given
and that is for a fixed period. If, during that
period, they commit an act which we consider
objectionable, we are always authorized to

cancel the visa and ask them to quit the
country. ]
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f [MouxaNaA M. FARUQI: While mis-
sionaries were engaged in political activities
in Naga Hills and other areas, as was reported
in the papers, did Government take any
action against them in this connection?]
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f [DR. K. N. KATJU: We are always
vigilant. If there is a special case against any
particular priest, action is taken.]
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[TEACHING M HINDI 10 POLICE OFFICIALS
IN DELHI

*534. SHRI N. S. CHAUHAN: Will the
Minister for HOME AFFAIRS be pleased to
state:

(a) whether all the police officers
employed in Delhi and New Delhi police
stations to take down reports know Hindi;
and

(b) if not. what steps Government
propose to take to teach them to read
and write Hindi?]'

THE DEPUTY MINISTER rForR HOME
AFFAIRS (SHrI B. N. DATAR) : (a) Some of
the officers know Hindi, while others know
Urdu.

(b) Arrangements have been made to teach
Hindi to those who do not know it with the
help of men within the force who are efficient
in reading and writing Hindi.

+English translation.
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t[SHRi KRISHNAKANT VYAS: May I
ask the hon. Minister in which language
reports are recorded at police stations?]

SHRI B. N. DATAR: It is taken down
generally in Hindi; formerly it mwas taken
down in Urdu.
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t [SHRI N. S. CHAUHAN: Are Gov-
ernment aware of the fact that copies of some
reports lodged in Hindi could not be obtained
because the officers then did not know
Hindi?]
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SHRI B. N. DATAR: Sir, formerly here the
language was Urdu; we receive officers from
the Punjab, and when these officers come
they know Urdu; now, gradually they are
switching over to Hindi in the Nagari script.
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TLSHRI T. PANDE: I want to know

Whether it is compulsory for the newly
appointed persons to know Hindi.]

SHRI B. N. DATAR: So far as direct
sappointments are concerned we insist upon
Hindi. As I told the House just now, we have
to receive officers from mthe Punjab cadre.
When they come sthey know Urdu and now
they are -Tnade to learn Hindi.

English translation.
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t[SHRi T. PANDE: Will Government
make arrangements to take officers from the
Hindi knowing States particularly?]

SHRIB. N. DATAR: That can't be done.

SHRI P. SUNDARAYYA: Why do not the
Government recruit, for the jobs in Delhi,
people from different States, say, a certain
proportion of officers whether they know
Hindi or not?

SHRI B. N. DATAR: This is a case of
officers who are required for Delhi State
Police, and it has been the practice here—
which has been working satisfactorily—to
take ofncsrs from the Punjab cadre.

SHRI P. SUNDARAYYA: When you insist
that only Hindi-speaking persons should be
employed here and that you in the Central
Government are responsible for such
recruitment, will it not give the impression in
the States that this is the thin end of the
wedge not to have proper representation of
the services from the different corners of the
country?

SHRI B. N. DATAR: Sir. this is not the
direct work of the Government of India.
Under the Part C States ACT. it is the work of
the Delhi administration, and certain powers
have been reserved for the Government of
India and hence their concern.

Suri P. SUNDARAYYA: Will the
Government tell the champions of Hindi not
to go on pressing this kind of thing on other
people?

(No reply.)
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*535. SHRI M. VALIULLA: Will the
Minister for FINANCE be pleased to



